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Heard hri f.Rdth,Advocat.e 

apearing for the Applicant and shri 3. 

DdSh, learned Additional Standing Counsel 

of Union of India appearing for the 

Iespofldents. 

It is suomitted by Shri Rath 

Advocate for the Applicant that since 

the grievances of the Applicant pertainin 

to his suspension in a Departmental 
have 

proceedings/been redressed by the  

Dcpartmental Authorities (by reinstating 

him) this Original Application has 3ecome 

in fructuous. 

Having heard the counsel for 

ooth si.:ics,this Original Application is 

diOsed of for th same has become 

infructuous.No Costs. 	 /1 
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